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Seen the petition. Heard the learned counsel
pr the petitioner. Issue notice to respondents requiring
nem to file counter within four weeks from the date of
pceipt of notice. Posted to 28.10.1998.

Heard the learned ccunsel for the petitioner
nd leorned Addl.Jtanding Counsel Shri B.K.Nayak, on whom
copy of the petition has been served on the question of
In this the

nallenges the order assigning him duty in the Office of

hterim relief. application petitioner

hperintendent (Technical) Central Excise

and Customs,

ivisional Office, Rayagada instead of his joining at

ange Office, Rayagada, to which he has been transferred
n order dated 15.6.1998 vide Annexure-1. It is submitted
y the learned counsel for the petitioner that in order
hted 29.7.1998 he asked to the
Office, by the Administrative
Central Excise and Customs, It

pbmitted that the Administrative Officer has no power to

has Dbeen work in

ivisional Rayagada

fficer, Rayagada. is

ransfer him. This order is at Annexure-2.

It is further
hbmitted by the learned counsel for the petitioner that
letter dated 5.8.1998 to

Central Excise and Customs(Annexure-4)

i de addressed Assistant
he
as not joined the Divisional Office, Rayagada and he is
pbntinuing to attend é&@ng _office. 1In of this

carned counsel for the ~lEeg?tioner submits by way of

pmmissioner,

view
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intgrim relief the order at Annexure-2 should be stayed.

It ils submitted by Shri B.K.Nayak, learned Addl.Standing

Counsel that the petitioner has not cited any authority

indilcating that the Administrative Officer, Central

Excilse and Customs is not the competent person to assign

£him duties in the same office and in the same stationzaggi
h

praylr for interim relief prayed for by the learned

viewl of this learned Addl.Standing Counsel opposes t

counsel for the petitioner for staying the order at
Annegure-2.

We have considered the submissions made by the
learped counsel for both sides and have perused the
recofrd. We find that in order at Annexure-1 the applicant;
has |peen transferred from Bhadrak to Rayagada and he has-i
joined there. The order at Annexure-2 which is sought to
be 1mpugned in this O.A.merely assigns the applicant
dutips in another office in the same station. By this
change the applicant does not suffer any personal
diffficulties as both the offices are in the same station.
In viiew of this we are not inclined to stay the order at
Annegure-2. The prayer for interim relief is, therefore,
rejefrted.

Hand over ‘copies of the order to 1learned
counpgel for both sides and copies of the order be sent to

resppndents along with notices.
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